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SHRT C. M. STEPHEN; This quet- 
sion is agitating the people of this 
country.

THE PRIME MINISTER (SHRl 
MORAR.il DESAI): It is veity unfor­
tunate *hat a discussion is sought to be 
raised on your ruling. However, 1 
would like lo tell the House that what 
has appeared in the press is totally 
wrong,

SHRI C. M. STEPHEN: Let me put 
one question to the Prime Minister.

MR SPEAKER • The Prime Minis­
ter of the country says that what has 
apptaied in the poper is totally 
wrong What more do you w«mt?

SHRl C. M. STEPHEN; Is it that 
the conduct rules have not been am­
ended, or is it that the amendment 
doe* not give permission to join the 
RSS? What is baseless?

MR. SPEAKER; You can discuss il 
with him.

SHRl 0. M STEPHEN- 1 want to 
km/w from him ..

MR SPEAKER- He says, i1 is 
totally baseless. (I n t e r r u p t i o n s  New 
precedents are being created in the 
Iloure Shri Paswan.

12.15 hrs.
COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

T h ir t y -m m  RrKm x

^SHRI RAM VILAS PASWAN (Ha- 
jipur) I beg to present in Thirty- 
first Repoit of the Committee on Pri­
vate Members’ Bills and Resolutions.

COMMITTEE ON PAPERS LAID ON 
THE TABLE

F ifteen th  R etort  

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I beg to present the 
Fiftec n1h Report (Hindi and English 
versions) of the Committee on Papers 
Laid on the Table.

RE. MOTION FOR ADJOURNMENT 
—Contd. *

SHRI C. M. STEPHEN: I want an 
explanation from him... .

MR. SPEAKER; You cannot cross- 
examine him m the House. I am 
surprised to see that the Leader of 
the Opposition is persisting in thir 
manner. 1 had expected better cc 
operation liom him̂  the Leader ( 
the Opposition. The Prime Minister 
said, this is baseless. If there is any­
thing further, you can discuss the 
matter with him.

SHRl C M. STEPHEN; When a 
statement is made by the Prime Min­
ister on the floor of the House, the 
Leader of the Opposition has roI a 
Tip.ht to a'-'k whal he means by it. . . .  
(Interruption j>)

MR SPEAKER- I iannot compel 
him to answer.

SHRl C M. STEPHEN: You need 
not compel him. If lie ii> not prepared 
lu an.swer, lol him say.

Let m e trame m y question. There 
is a iepoti m the press and the re­
port <,ay, thjt the conduct rules hav^ 
been amended Is that report coirect 
or «v'1? It he says, it is incorrect, 1 
went to know whether the conduct 
rules hive been amended or not. This 
is the question put to him. He says, 
it is baseless. I want to know what 
is has-eless. (Interruptions) 1 am not 
sh uung. I am asking a question. 
What is baseless?

MR. SPEAKER; If he does not ans­
wer you, what can I do’  I cannot com­
pel him. (Interruptions)

SHRI YE SH W A NTR AO CHAVAN
(Salara): It is not our intention to
question  you i authority. But there 
are issues which exercise the minds 
not only of the members in this House 
but the people at large in the coun­
try (Interruptions) Even In the 
Janata Party, the issue has become 
controversial, whether the members


